175 Re: Failure to issue meritorious
Certificates '« English

to non-Hindi knowing students
(Shri Parvathaneni Upendra)

planning ior Hyderabad ha noti:
the Joint Collector among the host of
officials and this provoked him into
another outburst. This time he real-
ly flew oif the handle and threat-
ened Dr. Narayan with a "bi
mark in your service record." The
Minister went to the extent of ques-
tioning the commitment and the
patriotism of the Joint Collector and
went on in an abrasive tone: "Are
you the big boss? Do you think you
can defy the Centre just because
you are with the State Government?
I will see that there ia a black
mark against you". This is the type
of things. These are the outbursts
which are really causing strains in
the Centre-State relations.

This is not the first time he has done
itt. He has done it umpteen times.
Therefore, 1 wouid like the Prime
Minister to take note of these utter-
ances and warn his Council of Minis-
ters that when they visit the States,
they should not overstep the limits
of decency and propriety and that
they should not utilise these occa-
sions to deride the non-Congress Gov-
ernments.
(Interruptions)

MR. CHAIRMAN: Nothing wiH go
on record. I will give an opportunity
to the Minister to state his version.
There will be no further debate on
this. Now, Mr. Mohanarangam.

REFERENCE TO THE FAILURE TO

ISSUE MERITORIOUS CERTIFI-
CATES IN ENGLISH BY THE CEN-
TRAL BOARD OF SECONDARY

EDUCATION DELHI, TO NON-HINDI
KNOWING STUDENTS

SHRI R. MOHANARANGAM (Tamil
Nadu): Sir. on so many occasions, on
the floor of this Parliament 1 have
mentioned about the imposition of a
particular language. It is not for me
to say very often, when I just come
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to Parliament, that a particular lan-
guage is being given more importance.
My friends may think that 1 have
got some animosity towards a parti-
cular language. But 1 have not got
any animosity to this language. As
I have said earlier, I am an Indian
and 1 give equal importance for all
the Indian languages. But to my sur-
prise and to the astonishment of the
from different parts of the
country who have appeared for the
10th Standard examination of the-

Central Board of Secondary Educa-
tion, merit certificates have been
issued only in Hindi. More than
13,000 students have appeared from

different parts of the country for the

10th  standard  examination  conducted
by the Central Board of Secondary
Education. They have issued merit

cer-ificates to the first 50 students
from  different parts of the country.
Out of these 50 students, eight stu-
dents came from Tamil Nadu. Their
names—those who have secured good
marks—are in the list, and No. 1, No.
7 and No. 8 are from Tamil Nadu.
The first name, who stood first in the
whole country- is Kripakaran from
Madras. The seventh is Pramila Devi.
The eighth is another boy from Mad-
ras. AJ these students have appeared
in English along with Tamil. Their
medium is But to the sur-
prise of all—even my friends from
the Treasury Benches will definitely,
agree with me—ail the certificates
were issued only hi the Hindi langu-
age. At least, if they had issued the
certificates in Hindi along with Eng-
lish, I would have been satisfied. But
they have all appeared in English
along with Tamil and they have stood
first in the whole country. And these
eight persons from Tamil Nadu have
got meritorious ranks. But all these
eight students were issued certificates
in Hindi only. Is it th, policy of the
Government of India to issue certi-
ficates only in Hindi even to students
who have appeared in English? "When
I say this, kindly do not mistake me
as if I am deriding a particular lan-
guage.
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I do not have any animosity to any
language. But the improvement ot a
language should not be at the cost
oi  another language. The improve-
ment of any language should not be,
will not be and cannot be at the ex-
pense of another language. I do not
know why they have issued certi-
ficates in Hindi to the students who
have appeared in English. The pecu-
liar thing is that these students do
not know Hindi. So they cannot read
the certificate. You are issuing ¢
ficates to students in a language
when they have not appeared in that
language. Is it the policy of the Gov-
ernment ot India? If at all it is the
policy of the Central Government
that they will issue certificates only
in Hindi, let them come forward and
say that persons coming from the
o.her parts of the country are second
grade citizens and they cannot talk
on the floor of Parliament. But they
cannot say that. I do not know why
they have issued the certificates in
Hindi. Even I do not know how to
read Hindi. 1 have put in 10 years of
experience as a parliamentarian  but
I  cannot wunderstand even a single
sentence in Hindi. And these certi-
ficates have been issued to students
who have appeared in English.

SHRI -Vpgy GHOSH (West Ben-
gal): To -i-ovoke you to lean Hindi.

SHRI .. MOHANARANGAM: It
wiU nev- provoke me to learn it
This is * e situation. So I would re-
quest th t hereafter at least they can
issue the certificates in English. Even
though hey may consider English as
a foreign 'anguage, we the persons
coming from other parts of the coun-
try study oily in English and can ap-
pear in nglish. So, kindjy see that
hereafte- the certificates are issued
in English Let them issue ce-tificates
in Hind' to persons who come from
Hindi-spe-iking  areas, mnot to those
coming from other areas.

Secondary Education, Delhi
to non-Hindi know int;

SHRI NIRMAL CHATTERJEE
(West Bengal): Sir, this is gross vio-
lation of the principle of equality of

aguages. Apart from the fact that
only a Hindi version was given, he
has mentioned that the candidate had
given the examination only in Tamil
and English. Are we departing from
the principle of equality of languages
and imposing Hindi on all? This is
the question that has-ed.

SHRI V. GOF Nadu): Government ,n a
cowardly manner. It has no guts to

say openly that We will impose H
This is nothing but gross violation,
this is nothing but gross aggression

and invasion of our culture. This
thing should be stopped. I request the
Government to view this matter seri-
ously. Otherwise, agitation will be
started in Tamil Nadu. Mr. Mohana-
rangam, you tear off that certificate
and throw it.
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SHRI V. GOPALSAMY: He won't
understand our difficulty. This is not
Bihar or U.P. This is the Council of
States.
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SHRI  R. MOHANARANGAM: If at
al.  certificates are to be issued, they
should  have been issued either in
Tamil or in English when the candi-
dates had given their  examination in
Tamil and English.

SHRI  N. E.
This is a very
faced by our students.
have written their
Tamil and English
given are in Hindi. ..

BALARAM
serious

(Kerala):
problem  being
Our  students
examination in

and the certificates
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SHRI N. E. BALARAM: I am very proud that the
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SHRI SUSHIL CHAND MOHUNTA
(Harayana): Mr. Deputy Chairman,
just a little while ago wheh you stood
up to say something, the Minister of

State for Parliamentary Affairs was
showing his hand asking you to sit
down. It is not correct. He cannot,
direct  the Chair to sit down.
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MR. DEPUTY CHAIRMAN: May I
speak now?  (Interruption.;}, please
listen. Mr. Mohanarangam was making
his Special Mention and I permitted , few
Members more to express their opinion
in th-; matter. Now I uni calling upon
the next Member, Mr. Sukomal Sen, to
make his Special Mention. Yes. Mr. Sen.
{Interruptions)
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SHRI SURESH KALMADI: What is

(Maha- the tradition? (Interruptions).

MR. DEPUTY CHAIRMAN: Mr.

Kalmadi, if you shout. I cannot hear what

the Minister is saying. I cannot listen to

three-language formula has been implemented  for
the past fifteen years. But unfortunately, they
making a departure now. ..

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (RAJYA
SABHA) (SHRI SITARAM KESRI):
Mr. Deputy Chairman, my suggestion
is that so far as Special Mentions are
concerned only those persons are
allowed whose names are mentioned
in the Est. This 1is the convention of
the House. My request is ...

SHRI K. MOHANAN (Kerala): No,
it is the discretion of the Chair. There
have been so many occasions.

SHRI R. MOHANARANGAM: Yes,
there have been so many  occasions
when discussions are allowed at the
discretion of the Chair.

SHRI SURESH KALMADI
rashtra):  Wage Board was allowed to
be discussed. Other issues have been
discussed. It is  totally the  discretion
of the Chair.
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the Minister.

Please sit down.
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SHRI DIPEN GHOSH: Whom are you
teaching? (Interruptions). Whom are you
teaching?
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SHRI SURESH KALMADI: Sir, it is
a serious matter.  (Interruptions).

MR. DEPUTY CHAIRMAN: It is not
a matter now. | have already closed it
and I have called the next Member.
Please sft down.

SHRI NIRMAL CHATTERIJEE: Sir.
there is a point ,of order.

MR. DEPUTY CHAIRMAN: There
is no point of order. I have already clos-
ed the matier. Ple'ass sit down.

SHRI NIRMAL CHATTERIJEE: Sir,
just now I saw the Law Minister cross-
ing between you and "he Speaker.
This is a matter of decorum.

MR. DEPUTY CHAIRMAN: But I
have not een that. Please sit down.

SHRI SURESH KALMADI: But they
talk of tradition always. (Interruptions).

[21 APRIL 1986 ]

in West Bengal due to 182
non-availability of Alcohol

SHRI DIPEN GHOSH: Everytime they
transgress parliamentary practices.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Sukomal Sen.

REFERENCE TO THE DIFFICULTIES
BEING FACED BY THE HOMOEOPA-
THIC MEDICINE INDUSTRY IN WEST
BENBAL DUE TO NON-AVAILABNJTY
OF ALCOHOL.:

SHRI SUKOMAL SEN (West Bengal):
Sir, this 's a non-controversial issue, but
it iy , very serious one, I would like to
draw the atention of the Government
to a Yery serious situation that has been
created in the homoeopathic medicine
industry in West Bengal due to the
irreguar or non-supply of alcohol for
the manufacture of the’e medicines in
the Sate.

Sir, this industry is solely dependent on
alcohol for the manufacture of homo-
eopathic medicines in West Bengal.
This industry employees a large num-
ber of workers in West Bengal, in
fact, the largest number of workers
and employees. More than one lakh
workers are employed in this industry
in West Bengal, But. due to the short-
age of alcohol, because of irregular
or non-supply of alcohol to
this industry, this industry in West Bangal
has been facing a very serious crisis
jeopardising the interests not only of the
workers and the employees in this Indus-
try, but also of the doctors *d the pa-
tients. The industry and tmne workers'
unions in the industry have drawn the
attention of of the Central Government tc*
thi; serious situations. In the circumstan-
ces, | would request the Government
to take immediate steps ‘'for essuring
supply of adequate quantities of alcohol
to West Bengal in order to save this indus-
try. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Satya Pal Malik.



